811 D.§.G, (Rlys),

the 9th February, 1983 the rate of duty
of excise on certain description of coal,
under sub-section (3) of section 6 of the
Coal Mines (Conservation and Develop-
ment) Ac:. 1974. [Placed in Library. See
No. LT-5933/83).

NoOTIFICATION UNDER INCOME TAx AcT,
1961 anp WEALTH TAx (AMENDMENT)
RULES, 1983,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): 1T beg to
lay on the Table:—

(1) A copy each of the following
Notification (Hindi and English ver-
sions) under section 296 of the Income-
tax Act, 196! :—

(1) The Income-tax (Amendment)
Rules, 1983 published in Notification
No. S.0. 128(E) in Gaze'te of India
dated the 21st February, 1983,

(i1) The Income-tax (Second
Amendment) Rules, 1983 published
in Notification No. S.0. 131(E) in
Gazette of India dated the 23rd

February, 1983,

[Placed in Library., See No. LT-
5934/83].

(2) A copy of the Wealth-tax
(Amendmen:) Rules, 1983 (Hindi and
English versions) published in Notifica-
tion No. S.0. 130(E) in Gazette of
India dated the 22nd February, 1983
under sub-section (4) of section 46 of
the Wealth tax Act, 1957. [Placed in
Library, See No, LT-5935/83].

12.18 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS—(RATLWAYS), 1982-83

THE MINISTER OF RAILWAYS
(SHR1 A. B, A. GHANI GHAN CHAU-
DHURI): Sir, I beg to present a s.ate-
ment (Hindi and English versions) show-
ing Supplementary Demands for Grants
in respec; of the Budget (Railways) for

1982-83.
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DEMANDS FOR EXCESS GRANTS—
(RAILWAYS) 1980-81

THE MINISTER OF RAILWAYS
(SHRI A. B, A. GHANI KHAN CHAU-
DHURI): Sir, I beg to present a state-
ment (Hindi anj English versions) show-
ing Demands for Excess Grants in respee
of the Budget (Railways) for 1980-81.

12.19 hrs.
MATTERS UNDER RULE 377

(1) CERTAIN ORIFCTIONABLE AND OFFEN-
SIVEF  REMARES IN THE BOOK ‘LEADERS’
WRITTEN BY RICHARD NIXON.

SHRI KAMAL NATH (Chhindwara):
Before I make my statement under rule
377, with your permission Sir, I would
like to lay this on the Table of the
House. . .

MR, SPEAKER: 1T will have to exa-
mine it. I will examine it.

AN HON. MEMBER:
mi'ting?

Are you per-

MR. SPEAKER: 1 have only ¢aid that
I will examine it.

SHRI KAMAL NATH: 1 rise to men-
tion under Rule 377 a matter that in-
volves nationa] honour and prestige call-
ing for immediate action, 1 draw the
a‘tention of the House to a chart-topping
recent American publication. 1 am refer-
ring to the book called ‘LEADERS' writ-
ten by Richard Nixon, the former U.S,
President, and published recently in the
U.S. by Warner Books. ‘LEADERS’ is a
collection of highly subjective profiles of
international s'ates persons drawn by
Nixon during his Vice-Presidency as well
as Presidency. However, 1 am drawing
your attention to page 270 of the book in
a chapter entitled ‘Nkrumah, Sukarno and
Nehru’. It reads, (and please mark the
words) ‘“Nehru was born in 1889 in
Allahabad, in what is now part of Pakis-
tan”. He says that Allahabad is a part

of Pakistan....

MR_SPEAKER: He is a very know-
ledgeable person!
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SHRI KAMAL NATH: I have got the
book here with me, any I have got a
photostat copy of that page; I can lay* it
on the Table of the House,

MR. SPEAKER: It seems he iy a.

very knowledgeable person!

SHRI KAMAL NATH: He has taken
the border right down to Allahabad. The
Members from Allahabad must sit in a
different House!

[ am convinced that the hon. Members
will agree with me that this is shameful
callousness on the part of a man who
once held the most powerful chair in the
world. Richard Nixon apparently got so
carried away by his blind ‘“tilt’ towards
Pakistan that he pushéd the Indo-Pakistan
boundary as far as Allahabad.

Such ignorance of a former President
of the world’s richest nation is an indi-
cation of Nixon's level of knowledge ot
our subcontinent and the general accu-
racy of his book., In the same chapter.
Nixon snecers at Mrg Gandhi for beinga
“dictator™, ... (Interruptions) Do you
agree’?

SHRI  SATYASADHAN CHAKRA
BORTY (Calcutta South): I do not agrec
with the material fact but with his asszs
sment [ agree.

SHRI KAMAL NATH: This ig Satan
swearing by the Bible, because Nixon's
lasting concern for democracy is immor-
talised in the records of the Watergate
tl‘ials‘

Sir, Nixon is not an ordinary private
citizen but is still a pillar of the Republi-
can Party which is in power at present.
The book presumably has official sanc-
tion and backing. Through you, I am
requesting the House to demand an un-
conditional apology from the US  State
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Department for such delirious and ~absurd
utterances from one of its former masters.

(ii) Pakistani citizens over-staying in

Rajasthan,

ste  frdsr gwrdt  wewmEw
(fodtemg) : Toea™ #1 644 W&
A4 T O & @ @ )
mfFme & =97 feg amfe b
e § sy At § ax wfw ad
g R AF W siEgadT 400
I AT NEW FE § 9% ST
qafy @ 1 I F AT AT qM
T oo for wT § 1 7 ouw A
g g fF . —

1977 " 363
1978 q 450
1979 T 751
1980 " 958
1981 q 1000

R Ee e ol B R e
2 9% ST A@ Tw, 9T arfEearEr
AFEERT T AT ATH WEATET A
§ fammn o= &7 fan 2 1 7 0F
TN g3 F | HWE: TR §E-
TG #0407 FalvEl a1 g7 mEe
TIT Wigsq® FAFE ® WY I
qfFEa S T AT FL |

(iii) Proper distribution of loans to poor
people of Maharashtra under Integrated
Rural Development Programme,

ot FwrECrd qeEr (9RT)
g gL AT grdrer fawmrE areen
(;rrfo Mo Elo Tlo) ® H=OIT

*The Speaker not having subsequently accorded the necessary permission, the
paper was not treated as laid on the Table.



